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MINISTRY OF LAWAND JUSTICE
(Legislative Department)
New Delhi, the 19th August, 2021/ Sravana 28, 1943 (Saka)

The following Act of Parliament received the assent of the President on the
18th August, 2021, and is hereby published for general information:—

THE NATIONAL COMMISSION FOR INDIAN SYSTEM OF
MEDICINE (AMENDMENT) ACT, 2021

No. 38 oF 2021
[18th August, 2021.]

An Act to amend the National Commission for Indian System of
Medicine Act, 2020.

BE it enacted by Parliament in the Seventy-second Year of the Republic of India as
follows:—

1. (1) This Act may be called the National Commission for Indian System of Medicine
(Amendment) Act, 2021.

(2) It shall come into force at once.

2. Insection 58 of the National Commission for Indian System of Medicine Act, 2020,
after sub-section (4), the following sub-section shall be inserted, namely:—

"(5) Notwithstanding the expiration of the period for reconstitution of the Central
Council under section 3Aof the Indian Medicine Central Council Act, 1970, as inserted
by the Indian Medicine Central Council (Amendment) Act, 2020, all acts done by the
Board of Governors constituted under sub-section (4) of that section and all the
powers and functions of the Central Council exercised and performed by it under the
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repealed Act, as amended by the Indian Medicine Central Council (Amendment)

Ordinance, 2021, immediately before the commencement of this Act, shall be deemed to ord. 5 of 2021.
have been done or taken under the provisions of this Act and shall continue in force

accordingly unless and until superseded by anything done or by any action taken

under this Act.".

ANOOP KUMAR MENDIRATTA,
Secretary to the Govt. of India.
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